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Fage Board for Rallway Employees
*1000. SHRI M. L. SONDHI: Will

the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Uttariya Railway
Mazdoor Union hag demanded a sepa-
rate wage board for the Railway
employees;

(b) whether the Union has also
demanded non-introduction of auto-
mation to avoid retrenchment of
staff; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
and (b). No reference has been re-
ceived from the Union although there
have been such demands from differ-
ent quarters.

(c) Railway employees are servants
of the Central Government and there-
fore their wages are determined on
the same basis as is adopted for all
Central Government employees, It
will not, therefore, be appropriate to
have a separate wage board for Rail-
way employees only.

As regards automation, it is the
policy to introduce it where it is
found to be in the public interest,
having regard to the results to be
achieved. However, any such intro-
duction of automation is accompanied
with certain guarantees including
non-retrenchment, designed to safe-
guard the interests of existing em-
ployees.
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